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i

The applicjaats who vjere recruited as Corrmierilal 

Apprentice in thje Railways and befere 15,5,87 they ha<§ 

acquired the trajining o f  years have not been given 

the benefit of the pay scale of rs 1500-2660,while
I
i « '

others were given the seme because of i±e circular
j I

le tter dated 15.5.87 issued by theRSiLway Board, 

which created tvio categories/ one vjhich was recruited 
i t  

before/and the ojbher was recruited subsequently that
I (applicant 1 to4

is  why the applibents; have prayed that they/may be 

granted the pay kcaleiof Ss 1600-2660 from 15.5.87.;:and
1

the applicant No  ̂ 5 from 12,10,90 ^Kg::feiifexkte'.xsp®i’isa3̂ '
!

vjhen he ®as regularly

selected. i
I

2* We have already coEisidered the matter in the case

I .  ̂̂
o f  A .K . S r iv a s ta v a  in  O .A . No. 2 6 0 / 9 1  e n d ^ is t in g u is h e d

our earlier judcirient of Bombay Bench. Accordingly, th is 

application is  allowed and this- ■̂txctarnei 3t—Tsha3r3r-f-â
I 5W"v^ ^

judgment in 0 .^ . No. 260/91,.No order as to

V.C.
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